CENTRAL ADMINISTRATIVE TRIBUNAL, JABALBUR BENGH,| JABALPUR

Original Application No, 737 of 2004
Jabalpur,; this the 15th day of September,! 2004

Hon'ble Shri M.P. Singh,! vice Chai man
Hon'ble ghri A.K. Bhatnagar, Judicial Member

~ -

Asho{: Kunar Dn.x:Lt, S/o, Shri Ramlal

Dixit, Date of birth 28.5. 1965, =

ConServat:Lon Asgstt, Grade-I“f Archeological :

Survey of India, Bhopal. . sees Applicant

(By:Advocate = sri v, Tripathi)

e

 1. Anion of India,
‘ throught &s Secretary, :
Ministry of Tour:z.s:n & Culture,

New Delhl.

Versaus

e

2. Director Genera],,“f‘ Archeological
Survey of India, Janpad,/ New Delhi,

3, Director (Administration) o
Archeological Survey of India,
Janpad, New Delhi, .

4, Superinténding Archeologist,
Archeological Survey of Indla,
Hmpal Circl 8,1 Bh0pal .« . cees Respondents

ORDER (Oral)
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By £iling this Original Application the applicant
has sought the following main réliefs s
u(ii) set asice the adverse CR dated 24.1.2000
Armexure A.1 and also the rejection order dated
4.1 2001 Annexure A-5,
(iii) conseguently, comménd the respondents to

provide all conseguéential benefits to the gpplicant
as if the aforesaid CR is never canrm.m:Lcatec't to h:x.m.

.

2. The brief facts of the case are that the gpplicant
is working as a Conservation Assistant Gracde-I in
Archaeological Survey of Indid. vhile hé was working as

Such at Sub Circdle, Fewa he was communicated with agverse

Marks made in his CR for the year 1999-2006. After



receipt of the adverse remarks in the confidential report,
the appjpicant Supmitted a representation which was later
rejected, He hais then represented to the higher authority

i.e, Director (Adm:.n:.strat:.on) B Archaeologlcal Survey of
2002,

 India, New Delhi (respondent No,’ 3) on 17th Septembegrd This

xepresentat;.on is sti.}.]_ pending and has not yet beenvdecided

by the respondents, Hence, he has filed this Original

'3, Heard the leamed counsel for the applicant,
4, " In the facts and circumstances of the case,i vwe

deem it'éppropriate to direct the respondent No. 3 i.ev.

Pirector (Administration).,‘;é Axrch aeo.logica:!. Survey of_ India,j?
New Delhi €o consider thé. répresentation of the applicant |
dated 17th September, 2002, and take a decision by passing

a speaking, cdetailed and reasoned order and communicate the

- same within a period of three months fran the date of

We d& so accordinglye.
receipt of a copy of this order. LThe learned counsel for the

applicant is gdirected to send a C0py of this order as well

- as a copy of the petition immediately to the respondent No,

34 in any case within a week by registe:ed post from today.

5. Accordingly, the Original Application stands
diSpbsed of at the admisSion stage itself,
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